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Report on Visit to Central Jail Indore by Dr Vinod Aggarwal Spzcial.
Rapporteur on 31% January, 2018,

Format of Jail report is enclosed as annexura-1, along with one sheet report
submitted by fail superintendent on the'prisoners who are undargoing prison
because they are not in position to pay the amount of fine, as annaxura-2. There
are such 4 prisoners who continue to serve as they are not able to pay the fine
amount although there other-wise their jail term is over. Annexure-3 is about
the industry in which training program are run by the Central jail . Annexure-4,
is the list of under-trials who are in the jail for more than 5 yzars. The oldast one
is Kailash, s/oTulsi Ram, who is in jail bacaussa of pendency of casa since 2010.
He is in the jail from 24/02/10. Last ona the annexure-5, is a peatition by an
inmate Mohd. Asif , s/o Mohd. Aslam, that he was being harassad for ilizgal
gratification by jail warder namad Rakesh Kataria 2t district jail Sehore. He said
complainad to the Jail Suptd. But instead of ta kKing action against him, the
inmate was transfarred after'involving him further in a case td Centrzl jail.
Indora. He wants transfer to Bhopal jail where 2 casz of IPC-302 s pending,
Besides thase 4 documants, tha Jail format, as mentionad above are enclosed.

Recommendation aftar the visit, Discussion with Jzil Suptd, and inmates are

as follows.

1. The jailis very old and completed almost 140 years aftzr establishment.
Although by look locked, that can be used for anothzr 20-30 y2ars, hut it
would be desirable that tha usability c~rtmc=te during earthquzks or other

type of natural orman made disasters may be exzmingd and than'may be

de
used till the economics of thz Governmant i improves and g naw il is built.
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As such now the jail has coma in almost centre of the Indare city and can

oe usad for much more valuable purposss and a naw central jail canbe
built 15-20 Km away from the main town 2t 1/10 th cost, where modern
design and facility could be given to the jaill and inmztés may have a
comforteble life ,

Tha'jail is meant to house only 1050 prisonars but at prasznt almost
double tha capacity 2046 inmates are'keptin-this jail. Thare is definite
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over-crowding in various wards. Tnere is definite case for shifting or

puilding a bigger jail instead of thi: jail.

. Although Jzil campus is spread ovar 24 acres, but the new jzil housing 3000
can be built as much less the cost of land and away from tha population. At
oresent the jail is surroundzd by high-rise or a bridge near-by hes also
cause of concern and one jail break took place at that place faw years
back. o '

Large no of inmates who are going through lite imprisonmeant sentence, |

but because of the old dasign not many of tham are employad in the jail
factories as lack of space, not many factories could be made as at the

earlier design lot of space is wasted now new structure can’t coms up,
without raging some of the buildings. The no of inmztes going through
rigorous imprisonment could not bz employved because lack of
opportunitiss. The rate given to ths inmates is also quite tow. This is the

area where jail administration must work to incrazsz 4 fold production and -
at-lzast wages as per BPRD norms and employmant to all those who want

to work or required to work. '

.The jail should have a 100 bad hospital, butin actual it has 24 bad hospital.
2nd 18 bzd dorm for TB patients. in the barracks whears the hospiialis
located, the neer by barracks although not part of hospiizal, but the medical
officer has innovatively converied them as ward Tor oldzr parsons, pzrsons
with dizbetes and hypser- tansion. This halp in faster management, that
the parsons who require meore gttention ars in near by locations of the
rmzdicz!in chargz. Daspite he being lone madical officar, with help of pa

madicels he is managing the place of 2045 inmates quite cr*lczeml/ nis

tive usage of medical ofiicers,
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“modsl may De usad b Ly othzr jails Tor a7
but it is mainly individuzl driven.

The Krtch =n dafinitely requires up-gradation, in tha rorm of Provision of
Chimnay, Automstic docr closure, Imparmeable walls, wire mash in the
windows, Fly catcherin the kitchen, dou5h making and cha patti making
machings, along with modern platform are the Immediate ne




-7. The no. of cage latrinas are insufficient , seeing the number ininmatas in
each ward or barrack, but creation as per norms would not be easily
possible.

8. Qut of 668 prisoners who are under-trials, there weare 9 who were
imprisoned more than 5 years. Thase are the cases should be reviewed by
the visitors and these cases should be decided fast by the judiciary, as it is
said justice delayed is justice denied.

9. In the State of Madhya Pradesh, the powers to the District coliactor and
than appellate powers to IG prisons are quite sufficient in granting parole
and such complaints are much lesser of not release as compared to UP
and other states.

10.The SSRB has been constituted but its meeatings are not conductad
regularly, It is recommended the maetings must b= done at & regular
interval.

11. The Jail doasn’t have a componant of an open or semi-opan jail. The Stata
of MP is yet to work on Cpen, semi-open or Modzel jail concept. It is
suggested that each divisional HQ should also have 2n opan jail for well
bahaved convicts who have completed 10 years or more, as thisreduces
the expenditure on jail.

12. The posts of Sociologist, social worker, Psychologist are the nazd of hour
in the jails. Besides the creation of positions of the supervisors in the
production of various items they will impart training to th= inmates.
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Is it ensured that toilets are places on in .

inpermeable basis higher than the YES C.
surrounding ground and are so built that )
the suns rays can easily enter the latrines .
and that rainwater is kept out:

Is it ensured that the fatrines are so .
designed that all excreta and wash . Ves : oL
materials get into receptacles without ,
fouling Lhe siles. .
have the inside walls of the latrine been
fitted with glazed ceramic tiles upto a
height of 1 meter from the floor.level as
far as possible

hﬁ_; 1o personal hygine

YES

P

=t

Does the prison provide covered cubicles
for bathing @ one for every 10 prisaoners
with proper arrangements to ensure . .
privacy _
is it ensured that every prisoner takes _ . ;
bath as frequently as necessary for better YES _
persanal hygine according to climatic : . f
conditions B
Is it ensured that prisoner Emm.:mm his YES
clothing at least once a week . . .
i so have you ensured the use of - _
necessary washing materials ( soap,
washing powder, detergent elc.) has been YES
authorised for both male & female
prisoners :

—h Gy




is there a mechanised Ja undry to wash
items of clolhing and bedding at the time
of return of these itenms to the clothing
storg

NO

Right to clothing

The madel prison manual pravides this
right and the manner of exercise of this
right both the convicts as well as the UTps

Is it ensured that these provisians are
being complied with .o

Clothing is provided to all the convict prisoners and to those Under trial
prisoners who require the same

Right to health and medical care

The model prison manual provides this
right and the manner of exercise of this
right both the convicts as well as the UTPs

Is hospital accomodation available on the
scale of 5% of the daily average of the

inmate population Yes °

Is the location of the haspital sufficiently

away from the barracks Yes

are the floors and walls of the hospital of

impermeable material ‘ ’ . Yes

is Lthere arrangement of uninterupted )

supply of potable water and ¢lectricity Yes

is there a hospital kitchen with e
arrangements for proper Upkeep and

maintenance No

37
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is it ensured that ailing prisoners who
have been admitted to the prison hospital
get their diat (inctu milk) according to
approved scales

YES
Ara samples being sent to approved
laboratories for lesting NO
If so al what interval & with what findings NA
what preventive and corrective measures
have been taken to ensure the water is
free from Impurities & is potable . NA

No of Dactors

1 permanent M.O.

No of Para Medical personnel

4

No Of Beds

28

Availability of medicine, Adequate/
inadequate

Adequate

Visits by specialists :

Nil

tisolatian/ segregation of patients

sulfering from infectioys discases

Yes

No of patients suffering from T.B.

16

No of patients suffering from HIV/ AIDS

17

Arrangement for detection and
prevention of HIV/ AIDS -

ICTC center & ART Centre indore {M.P.)

Are instructions about medical

Yes
examination of each prisoner on *
admission baing followed
Ambulance service _ Yes




No of prisoners suffering from other .
chronic diseases like heart, cancer,
irreversible kidney failure, cardio
respiratory, leprosy etc and details of
their treatment

Heart - 14, Cancer - 02, Kidney Failure - 01, Respiratory - 22, Leprosy - 01

Drug de- addiction and counselling
services

YES

Mental lliness;

How many mentally ill persons have been
detained in the jail and for what duration

37 Inmates

:IQ

HOW MANY TIMES THE I.G. OF PRISONS
HAS VISITED THEM u/s 39{1) of mental
heaith Acl 877

What are the main observations

How many times these persons have
been visited by a psychiatrist or where a
psychiatrist is not availabie by a medical
officer empowered by the State Govt. u/s

39{4) of mental health Act 1987

Medical Officer

Children staying with mothers { Convicts)

. NOT APPLICABLE

What checks and safeguards are being observed to Eoﬂ:onm healtly, safety, education, nutrition,
immunization of children in 0-6 group while allowing them to stay with their mothers ( convicts) in

N.A.

lerms of the directions of the Supreme court in R.D. Upadhyay Vs. State of Andhra Pradesh& -

others, WP No. 559 of 1994 wilh Criminal Appeal No. 63 af 2009 decided on 01/11/2000

4
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10 Institutional treatiment

Classification institutional routine
educational vocational training and work
spiritual development organised
recreation

cricket, volleyball, badminton and lols of indoor games.

Rehabilitation assistance canteen facilities

Yes

11- Daily wages prescribed both

time rate and piece rate for:

Trainces '

. Unskilled Rs. 62/- per day

Semi skilled warkers

Semi skilled Rs. 62/- per day

skilled workers

Skilled Rs. 110/- per day

mcean and mode of payment of wages

Monthly basis through bank account of inmates

12 Condition of Undertrials:

Detention period as on 01.09.2017

canvicted prisoners

upto 3 months 201
3-6 months 121
6-12 months 129
1-2 years 122
2-3 years 483
3-5 years 38
above 5 years 9

Are Undertrials kept separate from Yes.

No of UTP granted bail but unable to seek
release because of failure to arrange
surelies .

Data not available

Is there any problem of providing escorts
to UTP for court appearance

NO

Holding of Lok Adalats in jail premises

Yes -

S
W

Vocational training on computer, weaving, tailoring, wooden furniture
making. Various Education programmes from literacy to post graduate levels.
Meditation, Yoga classcs, Drawing classes and Hindi drama. Sports, football,
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Custodlial deonth: Annuzl statement of
deoths for last three yoars

Annual statement of escape [rom the
prison/ Escorts for the last 3 yoprs  *

Annexure (C) enclosed herewith

Annual stalement of deaths inlast 3 years

Annexure {D) enclosed hrerewith

Have these deaths been invesiigated? If
so what are the findings & general
observations

Yes.

What checks and sg feguards have been
adopled to prevent siticides of prisoners

Counselling and reassurance {o the
Counsilling etc.

1

Women prisoners:

Women ward Renovation is in progress

availability or otherwise of 3 separale
female ward in prison hospital and

innoculation programme for the children

Samlioned ca pacity - . N.A,
Actual strength T N.A,
Details of staff N.A,
No of Children with women prisoners and N.A
their age group o
are women prisoners kept in separate NA
accomodation o
Facilities for special care, education and

recreation of young chiidred staying with ’ N.A,
women prisoners .
General comments on health facilities for

women prisoners and children staying

with them with special mention of " N.A. :

priscners, Yoga, meditation,.




Facilities of vocational training for women
prisoners

No. of women prisoners suffering from
T.B. and psychialric nrablems

N.A.

15 Basic Amenities: -

jg:m_‘i receiving, despatching and
distribution system feed back by the’
senior officers and records maintained jin
this regard, if any .

: , YES

Whelher prisoners rights have been
displayed in the prison

YES

16|Interviews.of the prisoners -

Interviews'of the prisoner by jail/ District
officials

16.1

Mean and mode of interview details of
redressal of complaints, if any

3 S TN

By jail officers and Judicial officers and :..o::o.::m committee

System of interviews with famity

o 16.2 members and lawyars

-

] [What is the procedure which is in VOgue
for prant of such interviews

P ™
b

Through application process

How many such requests on an average
are being received

More than 170 per day

HOW MANY REQUESTS HAVE BEEN
TURNED DOWN & REASONS THERE OF?

Requests are turned down only
satisfied

if the interview rules are noi

NO OF VISITS/ Inspections during the last
17 one year by :

Judicial authorities

Nen judicial authorities




18

181

19

Involvement of NGOs and social activists YES ]
in prison activities:

Functioning of board of Visitors:

When was the board of visitors last NA.

constitutod -
What is the frequency of visits of the Jail NA.

by the BOv -

Are the observations recorded by Lhe NA

BOV sgon after the visit? o .

What is the current status'of compliance

with these observalions? N.A.

General remarks:

O the functioning of the prison
administration, problems and grievances
and suggestions for im provement

E

Superintendent
Central Jail Indore
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Inspection format

AW et

1 Name of the prison : Central Jail Indore (M.P.Y )
2 [Sanctioned capacity of the prisgns Male — 1150 Female — 00 Total — 1150
- 3{Prisoners profile As on 31.01.2018
3.1 5| Details Male Female  |Total
(A) Under trial (Remand inmates) 314 0 314
) 2 |Session trial { sesiion inmates) 354 0 3541

3|Upper Division { bivision -1reman 0 0 0
POTA { released on kail jn POTA |
case bul detained in ather case

4 |connection} 0 -0 0
Total (A) 668 0 668

Actual strength of the n,.._mo:ma- {B) Simple imprisonment 7 0 7

2|Rigorous imprisonment 1360 0 13560

3|Death Senlence 10 J 10
Total (B) - 1377 1377

(C) N.S.A. 1 -0 1

2[C. C. A, N.A. N.A, N.A.
Total { C) 1 of - i
Grand Total { A+ B+ C) 2046 £ 2046
Children {with Mother) 0 0 0

]
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3.3

The details of the prisoners including
undergoing life imprisonment and under
death sentence -

Male - 1287 and Fermale — 00 Tolal - 1287 inmates presenlly serving
imprisonment for life

Male - 10 prisoners under Dealh Sentence Annexure {A) enclosed

Baily average strength of the previous

month

2050 .

Accomodation

Area of Lhe Jail

24.03 Acres

Age of the buildings

140 years

"

Status of buiiding- to what extent.

The provisions of model prison manual
have been complied with in terms of
locatlion away from congesled location of
various blocks at a prescribed distance
from the perimeter wall. Separate
enclosures for the female ward elc.
keeping the principles of safety and
securily uppermost in mind?

Yes

Problem of seepage, leakage etc.

No

Lighting and ventillation

Well

institutional arrangements for repairs and
mainlenance

Yes, PWD dept. & Departmentai

Number of wards/ Barracks .

08 Wards/ 34 Barracks

11(General Cells)

Number of special cells

W .




Any other pravisions NO )
4.1 Arrangemnt of seperation of- .
Under trial Yes *
Young prisoners : Yes i
Wormen prisoners , _ NA
Mentally sick prisoners Yes, { Central Jail Hospital Ward No. 3 )
Drug addicts Yes, { Central Jail Hospital Ward No. 3 ) -
- ) '
Suffering from infectious disease like TB . .
ﬁ_n & from infectious disease like Yes,( isolalion ward in Central Jail Hospital)
5|Stalf ANNEXURE { C) enclosed )
Sanctioned strength{ in various :
catepories} Serial No.|Post Sanclioned |Posting Vacancy xm._smﬂ_nm
1[Superintendent 1 1 ol -

Actual strength { in various categories) 2]|Deputy Superintendent 4 3 1
Adequacy of otherwise of sanctioned and ' )
available stalf o 3|welfare officer 1 1 0
Steps taken to {ill up the vacancies. 4)Law officer 1 ' 0 1

. SiMedical Officer 2 1 1
Terms and conditions of service and
employment of all categories of Medical officer (on contract b
personnel keeping the service and morale basis whole Lime) } 0 0 .0

6|Palhologisl 1 1 0

2 |



7|Deputy Sup. (fac) 1 1 0
8|Assistant Jailor ( Controller - 10 7 -3
Has any objective and dispassionate - & Asst Controller}
assessment of the service condition vis-a- )
vis operationa! efficiency been made if so,
what are the findings and what corrective
measures tiave been taken . -
. S|Video conferencing operator 0 0 0
i 10|Computer operator 0 0 0
11]cerk {YUpper division clerk) 2 ] 1
12|Lower division clerk 6 0| 2
: Teacher 2 2 0
Accountant 3 1 2
i3|Chief Head Warder 1 "1 0
14|{Head Warder 40 30 10
‘ 15|wWarder 196 119 77|
_ 16{Female Warder 4 4 0
17[Nurse { male) 3 2 1
18|Nurse { Female) 0 0 0
19[{Pharmacist 1 .1 0
20| X- Ray technician /
Radiographer ( Grade-I) 0 G 0
X- Ray technician 7
Radiographer { Grade-I1} 0 0 0

Ele




5.1 Human Resource Development

21|Compounder

[}

22| Tailor master

"

23|Weaving mastor

2410ther macine man

D= l=|o
D=l o

wWilo

25[Carpentry master

26{Barber

27[Sweeper

28[Driver

29|Dresser

30|Nursing orderly

31)generator operator

olclolv|x|[ol-
Sloiolm|~|o]w

[c: olo[o mlolo

TOTAL: 298 194

109

?:E:o:m_ arrangements for training ol
officers and staff in various categories.

-

YES,

(Training programme Arrange by Jail Head Quarter Bhopal)

Duration of training of each category

Different for different programmes

Arrangements of the content quality and
impact of training on correctional
behaviour inside and on rehabilitalion of

the convicts afier release need for further
strengthening

Additional content training is required to some extent

+
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Right of Prisoners:

.

v-,f

Right to sppedy trial

No. of UTP's ladged in prisen

668

What is-the average duration for which
they have hecn lodged in prison

i-2 year

What are the contributory factors to
delay in disposal of cases ol UTP's?

Delay in the trial process

Specific suggestions to reduce this
duration.

Speed up the trial pracess

Right to be released on bail

No of petitions pending in the trial court
for disposa)

Data not available

No of case where prayer for bail has been
rejected but the advocate concernad has
not yet communicated the reasons for
rejection

Data not available

Na. of cases where the prisoners are

Data not available

unable to arrange sureties

"5




3

6.3

6.4

No of cases where the bail amount is
high. What are the specific suggestions to
improve the situstion and qmmmm.nm_..,.
expeditious disposal of pending bail
applications.

Dala not availahle

Rights of the convict to appeal:

No. of cases where appeal petitions are
pending in the High Court

At present about 461 inside appeals from this correctional home is pending )

before Hon'ble High Court thdore and Jabalpur

No. of years {or which these petitions are
pending contributory factors spegific,
suggestions for expeditious disposal

Pending Since long. The average is 6 years approximately. There could be
spectal attention for inmates appeal

Rights of convicts for premature relcasef
Remission

What is the compasition of the State
sentence review board

1). Home secretary {Chairman),2). Secretary, Judicial Departmentof MLP.(
Convenor), 3). Secretary, Department of Correctional Administration of M.P.
(Member), 4). DG & IG of Police, M.P. [ Member) 5). Inspector General of
Correctional Services , { Member Secreta ry), 6}. Commissioner of Police,
Bhopal { Member), 7). Chief Probation cum After Care Cfficer, { member)

No. of cases pending for review

Presently 12 Probation cases pending

for review in respect of Central Jjail indore,

S _ E
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Duration for which they are pending &
reasons for pendency specific suggeslions
to expedite disposal

Release is pending for final consideration of the Board:

Procedure followed as per guidelines of
NHRC and Sec 433 Crpc.

YES

Whether meeting SS R Board is held.
Mention dates

Meeting was held in the year 2016 but exact date are not available with this
office

Right to foad

Scales of diet for various categories of
prisoners

ANNEXURE (B) enclosed Herewith

Starage of articles

General godown

Arrangement of cooking and distribution
of food

LPG cooking system in General kitchen

=

Meari and mode of preparation of food

LPG rooking system in General kitchen .

Menu of food provided to the inmates
procurement of eatables cte.

Edible articles are purchased Lhrough E tender presided by.Jail Headquarter Bhopal

Does the kitchen have the following

i. A modern chimney regardiess of the

type of Tugl used NO
ii. Sufficient no. of exhaust fans YES -
i, Fly proof automatic closing doors NO
iv. Floars made of an.impermeable YES
material
v. A platform for washing , cleaning and YES © .
cutting vegetables _ .

NO
vi. An electric kneader for preparing paste
out of Atta prior to making chapattis
vii. Chapalti making machines/ mixers and NO

grinders




viii. Adequate no. of taps inside the YES

kitchen ‘ ' E

ix. LPG and Hotplates ‘ : LPG cooking system

x. Container made of stainless steel to : Container made of Alluminium

keep the cooked food hot prior S.cnm:m

served

xi. Cooking and serving ulensils to be of Cooking and serving utensils made of Alluminjum -
stainless sieel

b.6|Right to water

Whether sufficient , clean and purified Yes
drinking water is supplied in the jail
source of water.

whether periodical cleaning of water
slorage tanks are done -

. Yes

whether sufficient water supply is YES
provided in toilets and for bathing and . .

cleaning of clothes purpose.

YES
General cleaning around source of water

6.7 [Right to sanilation :

Does every barrack used for sleeping have NO
sulficient no. of W.C.s, urinals, and

washing places at the ratio of 1 unit for
every 10 prisoners - :

Are the latrines of sanitary type with NO

arrangements for {lushing )
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